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country. It is rampant everywhere, The
intire society is in its grip and it has des-
tr oyed our moral character, ideals, principles,
etc. In such a situation, Government should
make every effort to eradicate it. If the
Government show any carelessness and
laxity in this regard, then all our schemes of
development work and for providing relief
to the poor will not succeed and we shall
not be able to achieve to ‘Swaraj’ of Bapu's
dreams in which the people of the poorest
section of the socicty will get the same
facilities as are available to kings and
emperors,

[English]

(iv) Need to provide central assistance to
the people affected by severe drought in
Kalahandi district of Orissa.

SHRI CHI NTAMANI PANIGRAHI
(Bhubaneswar): With your permission, Sir,
I wish to raise the following matter of urgent
public importance under Rule 377;

The entire State of Orissa was severely
affected by drought. Kalahandi is one of the
districts in Orissa which is 450 kilometres
from Bhubaneswar and is on the Orissa-
Madhya Pradesh border which faces per-
petual drought conditions in most of its
areas, Drought in this district has now
created conditions of severe scarcity,
Agricultural unemployment is high, About
60,000 people in the Boden block and about
20,000 persons in the Komna block of this
district are now in starving conditions,
Nearly 25,000 people in the Sinapalli block
and another 15,000 in the Khariar block are
in dire straits today, There is absolutely no
work for them. People do not have any
belongings in their houses except a few
utensils, Several people have already left
their homes for Raipur and other places of
Madhya Pradesh in search of work,

I urge upon the Central Government to
gend immediately a Central Team to the
District to study the gravity of the situation
and to allot adequate funds for opening
large number of mid-day meal centres and
also for starting drought relief work in
every village, And, Sir, I am very happy
that the Prime Minister is going to that

area.

(v) Need to provide financial assistance
to farmers affected by devastating
floods in Idukki district of Kerala.

PROF. P.J. KURIEN (Idukki): Sir,
many parts of Kerala were seriously affected
by a devastating flood in which about 72
people lost their lives and thousands of
houses were destroyed. Heavy damage to
the agricultural and cash crops has occurred,
dealing a crushing blow to thc economy of
the State.

Idukki dsitrict had to bear the major
brunt of the nature’s fury. Torrential rain
and landsiides have destroyed vast areas of
standing crops, Idukki is the single district
which contributes 70 per cent of the
cardamom and 30 per cent of the pepper
exported from India, Almost the entire
quantum of tea produced in Kerala comes
from this district. Most of the major cash
crops such as pepper, cardamom, coffee,
rubber, coconut etc, have suffered serious
damage. According to an estimate, in this
district, 12,000 hectares of pepper, 11,000
hectares of cardamom, 1000 hectares of
rubber and 400 hectares of coconut have
been damaged, Similarly, 5,500 hectares of
ginger and 5,400 hectares of banana have
also been damaged, The total loss due to
the damage of these crops alone in Idukki

is estimated to be a little over Rs. 40
crores.
The loss of these valuable foreign

exchange earning crops has crushed the
economy of Kerala State and Idukki district
in particular. It may be remembered that
the impact of the damage of perennial crops
such as these will be felt for many years,
because, it takes several years for these
crops to give yield. Widespread damage of
such crops means less of production over a
long period of time. In these circumstances,
the: Central Government should provide
liberal assistance to the affected farmers.
Planting materials, fertilizers and pesticides
should be supplied to them free of cost and
the entire cost of labour for soil conservation
should be paid as grant. The entire cost of
the rehabilitation should be met by the
Central Government. I would request the



